FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/S. TURNREST RESOURCES PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

TURNREST RESOURCES PRIVATE
LIMITED

Date of incorporation of corporate
debtor

20/04/2017

Authority under which corporate debtor
is incorporated / registered

Registrar of Companies — Ahmedabad

Corporate Identity No. / Limited
Liability Identification No. of corporate
debtor

U93090GJ2017PTC096979

Address of the registered office and
principal office (if any) of corporate
debtor

D-1001, SWATI CRIMSON & CLOV, NR
SHILAJ CIRCLE VILL: SHILAJ, TAL: DASK,
ROI, AHMEDABAD, GUJARAT, INDIA,
380059

Insolvency commencement date in

respect of corporate debtor

07/11/2025

Estimated date of closure of insolvency
resolution process

06/05/2026

Name and registration number of the
insolvency professional acting as
interim resolution professional

Mr. RAJENDRA DEVIDAS PURANIK
IBBI/IPA-001/1P-P02029/2020-2021/13149

Address and e-mail of the interim
resolution professional, as registered
with the Board

C- 601 DINDOSHI ONKAR CHS LTD
SHIVDHAM COMPLEX, OFF GEN AK
VAIDYA MARG, OPP FIRE BRIGADE
MALAD EAST, MUMBAI SUBURBAN,
MAHARASHTRA, 400097,

Email:- rdpuranik@gmail.com

10.

Address and e-mail to be used for
correspondence  with the interim
resolution professional

C 601 DINDOSHI ONKAR CHS LTD
SHIVDHAM COMPLEX OFF GEN AK
VAIDYA MARG OPP FIRE BRIGADE
MALAD EAST MUMBAI SUBURBAN,
MAHARASHTRA-400097,

Email: cirp.turnrestresources@gmail.com
Mob. No. 9820127828




11. | Last date for submission of claims 21/11/2025

12. | Classes of creditors, if any, under clause | NIL
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | NIL
identified to act as Authorised
Representative of creditors in a .class
(Three names for each class)

14. | Relevant Forms and www.ibbi.gov.iin >  Quick Links—>
Details of authorized representatives Downloads—=>IBBI (Insolvency Resolution
are available at: Process for Corporate Persons) Regulations,

2016.

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench, Court
I, has ordered the commencement of a corporate insolvency resolution process of the M/S.
TURNREST RESOURCES PRIVATE LIMITED on 7" November 2025 in CP (IB)/
269(AHM)/2025 with IA/1078(AHM)/2025

The creditors of M/s. TURNREST RESOURCES PRIVATE LIMITED, are hereby called
upon to submit their claims with proof on or before 21 November 2025 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class]in Form
CA.-Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

ﬁ‘il/‘/:'
Date:09/11/2025 RAJENDRA DEVIDAS PURANIK
Place: Mumbai/Ahmedabad INTERIM RESOLUTION PROFESSIONAL

RO L
,‘O,
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FE SUNDAY

SUNDAY, NOVEMBER 9, 2025

BRIDGE SECURITIES LIMITED

CIN: L4 101G194PLCOZITT2
Address: 4th Floor B408, Steltar, Sindhu, Bhavan Road Nr. Pakwan Cross Road,
Bodakdev, Ahmedabad, Guiarat, India, 380054
EXTRACT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER AND HALF YEAR ENDED 30/09/2025
(% In Lakhs except EPS|
] Cuarter | Yearts [Correspending
Mo Ending = Date | Thres Months
Particulars on | Figures | Endedin the
30.00.2025 31.03.2025 | Previous Year
il . B | | 30.09.2024
1 | Tokad income from Operations. 4231 | 1904 105,40
2 | Mat Prodit [ {Loss) for the period (before Tax,
Exceplional andior Extraordinary ifemz) B2 17 100.35
3 | Mat Profit | [Loss) for the period before Tax,
(afler Excaptional andlor Exiracrdingry items)ll 3825 | 17634 100,35
d | MNat Profil! (Loss) for the period after lax
{after Exceptional andior Exiraordinary items)| 38280 127.43 100.35
3 | Tetal Comprehansive income for the period
[Comprizing Profit / {Loss) for the pesod
{after tax) and Other Comprehensive [noome
{after tax)] 02 12743 100.35
6 | Equety Share Capital 33613 33613 33613
7 |Reserves & Surplus (excluding Revaluglion
Reserve) a3 shown in the Audied Balance
sheet of the previous year. -113.99 .
8 |Face Valwe of Equity Share Capital i 1 1
8 | Earnings Per Share (Basic ! Dituted) 0.42 0.38 0.40

Note: The above is anexiract of the detalled format nfﬂuar'rerl',' Financia Results filed with Ihe.
Siock Exchanges under Ragulation 33 of the SEBI (LODR} Regulations, 201 5. The fusll format |
of the Quarterly Financial Results are available on the Stock Exchange  wabsde |.E.!
v bssindia,com and Company websis &, brdossacuntiss n |

For, Bridge Securities Lim;t;}:li
Harshad Panchal|

Managing Dlre:tnrl

DIN: 03274760 |

Date: 07 11,2025
Place: Ahmedsbad

di 3iim gley Junsyadh (Main) Beanch,
2 Crystal Complex, Chiffakhana Chowk,

Bank of Baroda e cas civil Hespital Junagadh - 362001
POSSESSION NOTICE (For Immovable Property)

(A par Appandia [V read with rude 8(1) of the Secunty Intarast [Enforcament) Hubes, 2002)

Whereas The undersigned being the Aulhorised Oficer of Bank of Baroda, under
the Sacuribsation and Reconstruction of Financial Assats and Enforcement of Sacurily
Interest [Second) Act, 2002 and in exercize of powers confarred under section 134(12)
read with Fule 3 of the Security Interest (Enforcament) Rules 2002, ssued 3 Demand
Moticé Dated 25.08.2025 calling vpon the Borrower M/s Raghuvir Overseas
(Partnership Firm, Regd. Address @ 112, The Meadows Gokuldham, Shantpura
Zanand Highway, Sanathal, Ahmedabad - 332 210} to repay the amount mentioned in
the natice being Rs. 493,64 BB2.00/- (Rupees Four Crora Minety Thrae Lac Eighty
Four Thousand Eight Hundred Eighty Two Only ) within 60 days from fhe date of receipd
of ihe said nobce

The Borrowar having failed to repay the amoun!, nolice & hareby given Lo the
Borrowar and the Public in general thal the undertigned has taken Symbolic
Possassion of the praperly described harain below In exercise of powers conlerad on
him / ber under Section 1304) of the sa8d Act read with Rule & of the said rulas an this 05th
day of Novemberof tha year 2025.

Tha Borowar | Guarantors | Mortgagons in particular and the Public in genaral is
heraby cautionad nol to deal with the proparty and any dealings with the property will be
subject b the charga of the Bank of Baroda, for an amaunt of being Rs. 4,93,84 B82.00/-
(Rupees Four Crora Ninety Three Lac Eighty Four Thousand Eight Hundred Eighty
Two Only) and interest thereon at the confractual rate plus costs, changes and expanses
till dabe of paymant,

Tha Borrower's attantion ks imated to provision of sub-saction (8) of section 13 of the
Act inrespect ol ime avadable, ioredzem the securad assels.

Description of the Immovable Property

1. Equitable Morigage of a Residential Flat No. B-406 of Wing B, 4ih Floor, Block |
Wing - B, "Gala Luxuria’, construcied on Biock Mo/ 5. No, 300+ 502+503-A+504+505,
FP Mo 1632, TRS. Mo, 3 {(Bopad), Nr. Gala Marvella 7 ALUDA Gardan Bopal, Opo.
Drchidd Elegance, At Bopal, Ta. Daskmoi, Dist Ahmedabad - 380 058, Owner ;| Mr.
Chetankumar Maganial Gajera & Mrs. Beena Chetankumar Gajera. Boundary
Description : East : Paszage | Lilt then Flal No. B-403, West : Margin Space, North &
Stair Case/ Liftthen B40T, South : Internal Road then Block No, A

. Equitable Mortgage of a Residential Villa No. 112 (In AUDA Approvesd Flan i shown
a5 Villa Me. P-112), Build up 3q. Mirs. 166-3%, which includad undivided share in comman
areas of the project and construction of Villes | Bunglow, Adm. S5q. Yard 24500,
pguivalant 1o Sg. Mirs, 204-85 of the prajact known as “The Meadows", constructed an
Amalgamated WA Land, Revenuse Survay | Block No. T8, Part Adm. 3q. Yd, 100000-00
equivalent 1o 5g. Mirs. B3812-00, consisting of clear Developable Land of 5q. Yards
BETS0-00 equivalent to Sq. Mtr. 7420600 and 11250-03 3q. Yd. equivalent to 9406-00
Sq. Mir. of undivided land of Bigger Land of thereabouts and clear land of T4206-00 Sq
Mirs,, consisting of Oid Land, Reianue Survey | Block No. 1003/ past, 1008'gart,
1021/part, 1024 partand 1098 par of situated Iying b=ing Village ;- Sanathal, Tal, Sanand,
Digt. Ahmedabad, Repistration Sub Distdcl @ Sanand, situated al The Meadows,
Gokwidham, Near Ekiavya School, Sarkhej, Sanand Highway, Zanathal, Ahmedabad.
Owner : Mr. Sharadbhai K. Talaviya. Boundary Description ; East : Block No. 1010,
Block Moo 100%part, Block No. 1018, West : Developmant Plan Road, North :
Development Plan Road, South : Amalgamated Block Mo, Talpart

Date : 05.11.2023, Chief Manager & Authorized Officer,
Place : Junagadh Bank of Baroda

chooselostane e senston

o it .

el

T

CIN: L24116MH1986PLC041681

Pentokey Organy (India) Ltd.

509, Western Edge |, Off Western Express Highway, Boriwali East, Mumbai - 400 066.
Tel. No. (91-22) 28545118 email: investors@pentokey.com / www.pentokey.com

STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER/HALF YEAR ENDED 30" SEPTEMBER,2025

IKARV Y ||| ENENEE

Corporate office: M/s. Karvy Financial Services Limited , 301, 3rd Floor, Gujrals house,
167 CST Road, Kolivery Area Village, Kalina, Santacruz (E), Mumbai —

PUBLICATION OF
NOTICE U/S 13(2)
OF THE SARFAESI ACT.

400098

Notice is hereby given that the under mentioned borrower(s)/ Co-Borrower(s)/Guarantor(s)/Mortgagor(s) who have defaulted in
the repayment of principal and interest of the loan facility obtained by them from the Karvy Financial Services Limited and whose

Quarter Quarter Quarter Half vear Halfvear | Year Ended loan accounts have been classified as Non-Performing Assets(NPA). The notices were issued to them under Section 13(2) of the
. Ended Ended Ended y y Securitization and Re- construction of Financial Assets and Enforcement of Security Interest Act 2002 (SARFAESI Act) on their
Particulars 30.09.2025 | 30.09.2024 | 31.03.2025 : _ ct)on
30.09.2025 | 30.06.2025 | 30.09.2024 last known addresses, but they have been returned un-served and as such they are hereby informed by way of this public notice.
Unaudited l Unaudited | Unaudited Unaudited Unaudited Audited Loan Agreement No./Name of the Borrower(s)/Guarantor (s) Nt'lzt?tl:;a[;l:te Demand Notice Amount
Total Income 108.94 510.20 36.87 619.14 49.88 129.05 — e e o TRETAD o
Net Profit / (Loss) from ordinary activities oan Agreement No. , 1. t S. /- upees Twenty
before Tax and Exceptional lems 14.23 4847 10.53 62.71 15.13 24.55 SHAIKH 2. SHAIKH FARIDA MOHAMMAD YUNUS 3. SHAIKH HAIDARALI | October |One Lakhs Thirty Three Thousand
Net Profit / (Loss) for the period after tax 4. MOHRWAN Y SHAIKH 5. AZHARUDDIN MOHAMMED YUNUS SHEKH 2025 One Hundred and Two Only)
(After Exceptional Items) 14.23 4847 10.53 62.71 15.13 24.55 523, Gulamnabis Chawl, Vishnu Society Shah Alam Roza Ahmedabad —
Total Comprehensive Income for the period (0.32) 13.72 (0.31) 13.40 0.18 (5.12) 380022 And Also At Shop No 4f-3, Sno 365/1 Patki P Vishnubag Society
Equity Share Capital 627.26 627.26 627.26 627.26 627.26 627.26 Opp Dena Bank, Danilimda Ahmedabad - 380001
Other Equit Description of secured asset(s) (immovable property/ies Date Of NPA
R g y| dine Revaluation R ) 318.46
eserves excuding Tevatiation Teserve All That Piece And Parcel of the Property Land and Building bearing Room No. 1, having land area admeasuring 5th
Earnings per equity share around 9.28 sq. mtrs and Room No. 2 having land area admeasuring around 9.28 sq. mtrs with construction | November
(for continuing operations) admeasuring 5 sg. mtrs standing thereon of the chawl known as “Mariyam Bibi 's Chawl”, situated on the land of | 2021
Basic : | o023 0.77 0.17 1.00 0.24 0.39 Survey No. 32/1/2/3, Plot No. 13 of mouje/village Danilimda, Ahmedabad East: Road West: Hanifbhai Trunkwala
Diluted: | 023 0.77 0.17 1.00 0.24 0.39 Chawl North: House of Rafigbhai Galiyara South: Sarkari Godawn

Note :

Company’s website www.pentokey.com

Place : Mumbai
Date : 9th November, 2025

The above is an extract of the detailed format of the Audited financial results for the Year ended 30™ September, 2025 filed
with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The
full format of the Year ended 30th September, 2025 are available on the Stock Exchange website, www.bseindia.com and the

For Pentokey Organy (India) Limited transfer or sale that secured asset.

sD/- Date: 09.11.2025 Place: Ahmedabaad

The above borrower(s)/ or their guarantor(s)/mortgagor(s) (whenever applicable) are hereby called upon to make payment of
outstanding amount within 60 days from the date of publication of this notice, failing which further steps will be taken after expiry of
said 60 days under sub-section (4) of Section 13 SARFAESI Act. Furthermore, this is to bring your attention that under Section 13(8)
of the SARFAESI Act, in case our dues together with all costs, charges and expenses incurred by us are tendered at any time before
the date fixed for sale or transfer, the secured asset shall not be sold or transferred by us, and no further step shall be taken by us for

Sd/-
Authorized Officer,For Karvy Financial Services Limited

Kostuv Kejriwal
Director
DIN : 00285687

L] a_ﬁm‘ Junagadh (Main) Branch,
4 3l Crystal Complex, Chittakhana Chowk,

Bankof Baroda  a: oy Gavil Hospitat, Junagadh - 362001
POSSESSION NOTICE (For Immovable Property)

{As per Appendi [V read with rule 8{1] of the Secunty Interest (Enforcement] Rules, 2002)

Wharaas The undersigned besng the Authorsed Cificer of Bank of Baroda, undar
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interast (Second) Acl, 2002 and in exercise of powers confarred under section 1312)
read with Rule 3 of the Security Interes! (Enforcement) Rules 2002, ssued a Demand
Motce Dated 25.08.2025 calling upon the Borrower Mr. Sharadbhal Keshavihal
Talaviya & Mrs. Sejalben Sharadkumar Talaviya (Sddress @ 112, The Meadows,
Gokukfham, Shanfipura Sanand Highway, Sanathal, Ahmedabad - 382 290) torepay the
amoun mentionad in the nolice being Rs. 58,36, 208.00/- (Rupees Fifty Eight Lac
Thirty Six Thousand Two Hundred Eight Only) within 60 days from the date of receipt of
b sakd nodlce.

The Borower having failed to repay the: amound, notice s hereby given to the
Borrower and the Pubbc in general that the undersignad has taken Symhbalic
Possession of ihe property described herain below in exercise of powers conferred on
him ! her under Sectan 134) of the said Act resd with Rula B of the said rules on this 05th
day of November of the year 2025,

The Bomrower | Guarantors | Mortgagors in paricular and 1he Public in gensral is
herety cautioned not 1o deal with the propedty and any dealings with the property will be
subject {o the charge of the Bank of Baroda, for an amount of being Rs., 58,36 208,00V
(Rupees Fifty Elght Lac Thirty Six Thousand Twe Hundred Eight Only) and interas
thereon althe conlractual rabe plus cosls, charges and expansas lill date of payment.

The Borrawer's attenbion is inviled o provision of sub-section (8) of sectian 13 of the
Act, in respact ofime available, o redeem the secursd assets,

Description of the Immaovable Propery

Equitable Mortgage of a Residential Wilta No. 112 [In AUDA Approved Flan (ks shown
as Villa No. P-113), Build up Sq. Mers, 166-38, which included undivided share m comman
areas of the project and construction of Villas |/ Bunglow. Adm. Sq. Yansd 245-00,
equvaint to 5. Mirs, 204-B% of the project known as "The Meadows”, consiructed an
Amalgamated NA Land, Revanse Survey { Block Mo, 78, Part Adm: Sg. Yd. 10000000
equvaient to Sg, Mirs. B3612-00, consisting of clear Developable Land of Sq. Yards
BETS0-00 equivalent to 3q. M, T4206-00 and 112530-00.3g, ¥d. equivalent fo 340500
5q. Mir. of undrvided land of Bigger Land of thereabouts and clear fand of 7T4206-00 3q,
Mirs,, consisting of Od Land, Revenue Survey | Block Mo, 100%par, 100&/part,
1021/ part, 1024 part and 1099(part of situatad lving being Villags : Sanathal, Tal, Sanand,
Dist. Ahmedabad, Registration Sub Digirict @ Sanand, sifuaied at The. Meadows,
Gokuldham, Near Eklavya School, Sarkhel, Sanand Highway, Sanathal, Ahmedabad,
Ownier : Mr. Sharadbhai K. Talaviya, Boundary Degcription : East: Block Mo, 10100,
Biock Moo 1009part, Biock No. 101E, West ; Development Flan Road, North :
Cevalopment Flan Road, South : Amalgamated Block No. T8ipart

Date : 05.11.2025, Chief Manager & Authorised Officer,
Place : Junagadh Bank of Baroda
FORM A
PUBLIC ANNOUNCEMENT

Under Regulation & of the Insolvency and Bankruptcy Board of Inaila
{insaivency Resplibion Process for Corporate Persons) Reguiadions, 2016)

FOR THE ATTENTION OF THE CREDMTORS OF
M/S5. TURNREST RESOURCES PRIVATE LIMITED

RELEVANT FA.H'I"II:UL&HB

TURNREST RESOURCES PRIVATE LIMITED
.T'flI O 0T
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| -1, SWAT] CRIMSOM & CLOW. MR SHLAI
[ CIRCLE WILL: SHILAS, TAL: 05, ROL SHVEDABAD
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G | Irgohency commencement date i o 1,2035
| respac of comoeate debior |
T Esmmnted date of dosume of irschercy [, ST TR

| FESOALILGN PROCes

g | Mama and registration rumber of the
irsakanty proriEsscnal actng o interm
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O | Aiiress and &mail of ha e resoltion | G B04 DINDOSH] ONKAR CHS LTD SHIVDHAWM
peefossional, as mestemd with the Board | CORMPLEX, OFF GEN AH VAIDHA MARG. OFF FIRE

| BRIGADE WALAD EAST, MILVES] SLIBLSEAN,
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101 Ak ard eemasl 10 be used for [ B0 [HNDOSHE ORBAR CHS LTD SHNVDHEM
| errrespanchenss with the Frienm resshtion | COMPLEN OFF GEN Ak WAIDNYS MARG OFP FIRE

| Mir, RAJENDRA DEVIDAS: PLIANIA.
B A OO AP PO 00 021/ 15148

peesciongl ERIGADE MALAD EAST MLWBA SUBLUREAN,
| BAAHARAS HTRA-DOCET
| Emalk cirpbummsseesn oesBidmail
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i3 | Clmses of crechtors, § army, under clause (B ML

of Sulsection (5A) of section 24,

seceriained by ihe interim resoluion

| prfEssignal |
1) M of Frschverry Professiords ME

Herniiihed 0 a0l 8BS ALEhOS

EH}'E-"EEI"'.EH:I".G o DrecHns in a Class

(Trees rames for each cies)
14 18] Fekevent Forvsand | Wbt gon in = Guich Links. = Downleck: =

)} Datais of suthonzed represeniatees | IBBI (insckeansy Feschmion Procesa for Comomis

o anainble at Fasons) Regulations, 2006,
Modice s harey green that tha Nationad Comaany Law Tribunal, Ahmedatad Bench, 'CGUTU
hies ordered the cammenoaiment of 8 corporate insohendy reesiulicn process of Tha MSS.
TURNREST RESOURCES PRIVATE LIMITED on Tth Movembar 2025 in CE (B}
2O AHM S 2025 with A 10 TBIAHMY 2025
fne credicors of MY s TURNREST RESOURCES PRIVATE LIMITED, ara hemaby called upon o
gabimnil their claims wilh peosd oo or beloee 218t November 2028 o the int@rin regolulion
Flr{lfﬂEEHZIT'-'.I' attha address menticnod against entry Mo, 10
The financea| credilors shall submit thes claims wilh proaf by eléctronic mears only, All atfer
Crafaors may submit the claims with proot in parson, by postor by glectronas means,
& financial creditor belonging to a dass, a5 Isied against tha ertry Mo, 12, shall indicate its
chosse of Buthorised represantatiaa frum among tha three instaency profescaonals ligtad
against antry Moo13 o act & autharised representative of the class [specify giass)in Form
CA-Motapplicable

Submissipn of false or misleatmg proofs of claim shall atiract panafties

Date-0 11 A2 E RAIENDRA DEVIDAS PLERANIK
Placs: Mumbal' Ahmedabad INTERIM RESOLUTION PROFESSIONAL

VITESSE AGRO LIMITED
Redg. Dtfice - dth Floar, Agrawal Complax Mear 0G Road, Almedabad, Gujaral, Inda, 380009
CIN: LOT 200G 980PLC0E3159 | Websibe: wwiw vitesseanrg. co.in
EMAIL 1D, caredamil.com | Mobile Mo, +9% 9760475015

MOTICE OF 44* ANNUAL GENERAL MEETING REMOTE E-VOTING INFORMATION

AND BOOK CLOSURE

1. Motice is hereby piven that the Annoal General Mesting (AGM) of the members. of
Vilgsse Agro Limited {the Company) will bs hedd on Saturday, 29th day of Moyember,
2025 at 1200 BM. IST thraigh Video- Contersncing/Diher Audio-visual means Ve,
QaVMY ta trangact the businesses as sef out m the Nobce of AGM in complianca
with the appicable provisions of the Companies Act, 2013 [Act) and Rules framed
thersunder read with General Circular issued from fime 1o time, respectivedy circukars
tzsued by the Miniztry of Corporate Affairs ["MCA Circulars®),

2. Elesimamc Gopsas of the Motice of tha BEM and the Annisal Report for the financial yaar
ended March 31, 2024 of the Company has been sent 1o all the members, whose email
ids are registered with the Company/RTADepository parfickpant(s), as on the cof-off
daie e, 22n . Please note that the requirement of sending physical
cofy of tha Notlce of the AGM and Annual Report ta the Maeibers hawe been dispensed
with vide MCA Circulars. The Nabice and the Anneal Baport will alsa b availabile and
can be downioaded from the website of the Company www vitesseagnd. coin

3. The facility of casting ihe wvotes by the members {"g-voling”) will be provided by NSDL
{'Mational Securites Depositery Limited') and the defailed procedure for the sama
i pravided in the Natce of the AGK, The remole a-vabing paridd coemmencas on
Wednesday, 26th November, 2025 to Friday, 28th November, 2025 During fhis period,
members of the Company, halding shares either in physical form or in dematerialized
form; as on the cut-off date of 22nd Movember, 2025, may cast thelr vole by remote
- voling of by e-voling at the bne of AGM. Members participating thrawgh In person
shall b courted for reckamng e quearam wmder Saction 103 of 1ha Act,

4. Msmbers, who are holding shares in physical’electronic form and their 2-mail addresses
are nob regestered with the Company/ihelr respective Depository Participants, are
requegied 1o register 1hair e-mad addresses al the earliest by sending scanned copy of
a fuly sagned fatter by the Mambers) menlioreng their rame, comglete addrass, fdio
numbser, number of shares held with the Company along with seif-altasied scanned
copy of the PAN Card and selff-attested ‘scanned capy of any one of the foSowing
documents wiz., Aadhar Card, Driving Licenss, Election Card, Passport, utility bill or any
ather Gowl. docurment in support of the address proof of the Member 25 registersd with
fhe Company for recesving the Annual Repart 2023-24 aleng with AGM Natice by email
6 DrgaEnic mail com. Mambers holding shares in demat Torm can update their
emal address wilh their Depository Parficipants. The notice of the AGM contzing tha
instructions reganding the manner i which the shareholders can cast thes wode throwgh
remote g-voting ar by e-voling at the time of AGM

5. The Register af Membars and Eharﬂ Tr.ar..s[ar I:||:r:||-|:5 af |I'IEI Enrnp.myr mll ramain closed
from Seturday, 23nd Novembe :

Inchugive)

B. The Matse of AGM amnd Annual Repodl for the linancial year 2023-24 sent 1o memibarg

in accondance with the applicabtie provisions in dus course

For Vitesse Agro Limited
Sd/-

M=, Sumila

Direcior

M- (8430851

Date : 07.11.2025
Place ; Ahemdabad

VITESSE AGRO LIMITED
Redg. Offlee : 41h Floor, Agrawal Comglex Near GG Road, Ahmedabad, Gujarat, India; 380005
CIM: LO1200G19B0PLEDR3T5S | Websile: waw vlpsseagro.co.in
EMAILID: carecfamil.com | Mabile Mo, +91 3760MTE01E

WOTICE OF 43" ANNUAL GENERAL MEETING REMOTE E-VOTING INFORMATION

AND BOOK CLOSURE

1. Molice is hereby given that the Anmual General Meeding (AGM) of the members of
Vitessze Agra Limited (the Company} will be held on Salurday, 201h day of Movember,
2025 at 1100 AN EST through Videa- Canlerancing/Cdbar Audio-visual meansiVG
AV o fransact the businesses as set out in the Motice of AGM in compliance
with the applicable provisions of the Companses Act. 2013 (Act] and Rules framed
thereurder raad with Gararal Cirgultar issusd froen tme b fime, respectivaly girculars
issued by the Ministry of Corporata Affairs ("MGA Girculars”)

2. Elctreaic copies ol the Motice of the AGM and the Annuad Rapar] far the fingncial year
ended March 31, 2023 of the Company has baen 52nf to all the members, whose emad
ids &g registered with the Company/RTADeposiory participant{s), as an the cut-gf
dale i.p, . Plaasa nota that the mqurémeant al sending physical
copy of the Notice of the AGM and Annual Report to the Members have been dispensad
with vide MCA Circulars. The Metice and the Annual Beport will afso be avalable and
can ba dowmnlpadad fram e wabsite of the Company soans vitassaagrn, coin

3. The facéty of casting the votes by the members (“e-voting") will be provided by HSDL
("Mational Securmlies Deposilory Lmited’) aad the dalzild procadure Tar fhe same
is :lrm.'lneﬁ in 1he Wodice |:-1 ur'e AGM. Tha remate e-voling perod commences on

3 P OVES { 3y, 281h November, 2025 During this peniod,
memlanrx. af 1I-aa ['I.'II'H[J.‘JI!,I' hl:-’rellnr' sharas aifbar i physical form of 0 demsaleraiad
farm, as on the cut-off date of 22nd Movember, 2025, may cast their vote by remote
g« woting or by e-voling at the me of AGM. Members participating through in person
shall be caunled for reckoning the guarnem under Section 103 af the Acl

4. Members, who are holding shares in physical’electronic ferm and thesr e-mail addresses
arg nol registared with the Companytheir mspectva Dapositaory Parkicipants, are
requestad to register their e-mail addresses at the gadiest by sending scanned copy of
a dufy signed letter by the Member(s) mentioning thelr name, compdete address, folie
murmbies, aumber-of shares held with the Comgany asang with salf-aflested scannsad
copy of the PAN Card and sedf-attested scanned copy of any ane of the following
documents viz., Aadhar Card, Driving License, Election Casd, Passpart, utility bill or any
olbar Gewt. decument in support of the address prood of the Member as ragisbarad wish
the Company for receiving the Annual Report 2022-23 along with AGM Nofics by emad
to geganicipoEgmall.com. Members holdng shares in gemal form can update e
ermail addrass with $hair Dapasdory Parficipants, Tha nodice of the AGM cantaing the
instructions regarding the manner in which the shareholders can cast their wote through
rermate e-voling of by e-vating al the tme of AGI.

8. The Register of Memibers and Share Transfer books of the Company will remain clogad
from Saturday, 22nd Hovember, 2025 1o Saurday, 29ih November, 2025 (botn days
imlesive]

B. The Motice of A6 and Annual Report for the fnancial year 2022-23 senl 1o members
i acoardante with the apphicable provisians mdus coursa,

For Witasse Agro I.m!é!ua}tl
Mz. Sumita

Date - O7.17.2025 Directar
DIiN- 08430851

Flace : Ahemdabad

FAIRCHEM

FAIRCHEM ORGANICS LIMITED
Registered Office & Works :
253/P & 312,Village Chekhala, Sanand - Kadi Highway, Taluka Sanand,
Dist. Ahmedabad - 382 115, Gujarat, INDIA
Ph.: (02717) 687 900, (02717) 687 901; Email Id: cs @fairchem.in; Website: www.fairchem.in
CIN: L24200GJ2019PLC129759

EXTRACT OF UNAUDITED FINANCIAL RESULTS FORTHE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025

(Rs.in Lakhs)

Place : Chekhala, Taluka Sanand, Dist. AHMEDABAD
Date : November 07,2025

Quarter ended Six Months ended Year ended
Sr.No. Particulars 30-Sep-2025|30-Jun-2025| 30-Sep-2024 | 30-Sep-2025 | 30-Sep-2024 | 31-Mar-2025
Unaudited | Unaudited | Unaudited Unaudited Unaudited Audited
Total Income from Operations 11,189.70 13,119.67 13,899.77 24,309.37 30,416.22 53,923.71
2 Net Profit/ (Loss) for the Period (Before Tax, 117.76 161.56 547.55 279.32 2,409.21 2,992.04
Exceptional and/or Extraordinary ltems)
3 Net Profit/ (Loss) for the Period Before Tax 117.76 161.56 547.55 279.32 2,409.21 2,992.04
(After Exceptional and/or Extraordinary Items)
4 Net Profit/ (Loss) for the Period After Tax 77.22 117.36 401.06 194.58 1,786.28 2,197.43
(After Exceptional and/or Extraordinary ltems)
5 Total Comprehensive Income for the period 66.94 110.92 388.55 177.86 1,773.68 2,186.35
(Comprising Profit/(Loss) for the period (after tax)
and Other Comprehensive Income (after tax)
6 Equity Share Capital (Face value of Rs. 10/- each) 1,302.09 1,302.09 1,302.09 1,302.09 1,302.09 1,302.09
7 Other Equity (as per balance sheet of the - 28,900.97
previous accounting year)
8 Earnings Per Share (Face value of Rs. 10/- each)
- In Rupees
Basic 0.59 0.90 3.08 1.49 13.72 16.88
Diluted 0.59 0.90 3.08 1.49 13.72 16.88
Notes:
1 The above is an extract of the detailed format of Unaudited Financial Results for the quarter and six months ended September 30, 2025 filed with

the Stock Exchanges under Regulation 33 of SEBI (LODR) Regulations, 2015.The full format of the Financial Results are available onthe websites
of the Stock Exchanges (www.bseindia.com, www.nseindia. com) and the Company (www.fairchem.in)

For and on behalf of the Board of Directors,
For Fairchem Organics Limited,

Nahoosh Jariwala

Chairman and Managing Director
(DIN:00012412)
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